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 have  explained  this  in  so  many  pub-
 lic  meetings.  They  have  said  that
 the  rural  sector  will  be  given  a  better
 deal.  They  have  said  that  the  com-
 mon  people  will  be  given  a  better
 dea},  But  you  will  be  surprised  to
 see  that.  The  general  excise  duties
 have  been  increased  from  2  per  cent
 to  5  per  cent.  There  has  been  a  levy
 on  basic  excise  duties  at  five  per
 cent,  which  means,  there  will  be  infla-
 tion  in  the  market;  not  only  inflation,
 but  the  producers  will  be  compelled
 to  increase  their  prices  to  a  great  ex-
 tent,  not  to  the  extent  of  increased
 taxes,  but  due  to  their  cascading
 effect,  the  price  increases  will  be
 quite  substantial,  as  a  result  of  which
 the  people  of  the  country  will  suffer.
 There  will  be  less  of  purchasing
 power  in  the  hands  of  the  people.  Sir,
 in  the  Budget,  the  deficit  amount  has
 been  increased  to  Rs.  i050  crores.
 The  public  debt  has  also  increased  by
 5  per  cent.  This  is  surprising.  There
 is  no  well-thought-out  plan  in  the
 Budget.  There  are  no  clear  cut  ob-
 jectives.  There  is  no  indication  of
 setting  up  of  industries  in  the  rural
 sector.  Unless  there  are  some  basic
 objectives  and  well-thought-out  plans
 to  help  the  rural  sector  to  grow,  no-
 thing  can  be  done.  How  can  the
 Budget  be  implemented?  I  ask  the
 Finance  Minister.  The  hon.  Minister
 of  State  for  Finance  is  here.  Some
 amount  is  earmarked  for  the  growth
 of  industries  in  the  rural  sector.  But
 there  is  no  proper  policy.  The  last
 rear  of  the  Fifth  Five  Year  Plan  has

 been  cancelled.
 Sir.  they  are  now  depending  upon

 what  is  called  ‘The  Rolling  Pian’
 which  itself  is  rolling  here  and  there,
 without  any  objectives,  without  any
 Specific  proposals,  which  could  be  car-
 lied  on  by  the  people.

 Therefore,  Mr,  Chairman,  Sir,  the
 increase  in  Excise  Duties  will  push
 up  prices  of  more  than  40  commodi-
 ties,  I  can  cite  the  names  of  those
 commodities  which  have  been  pub-
 lished  in  the  newspapers,  The  hon.
 Energy  Minister  ig  here  and  I  would
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 like  to  point  out  to  him  that  at  least
 Rs.  1,000  crores  should  be  provided
 for  electricity  generation.

 MR.  CHAIRMAN:  The  hon.  Member
 will  continue  tomorrow.

 I8  hrs,
 HALF-AN-HOUR  DISCUSSION

 EXPANSION  oF  ForeEIGN  DruG
 Companies,

 MR.  CHAIRMAN:  Now,  Shri
 Prasannabhai  Mehta  will  raise  Half-
 an-Hour  Discussion.

 SHRI  PRASANNBHAI  MEHTA
 (Bhavnagar):  Mr.  Chairman,  Sir,
 this  is  not  the  first  time  that  I  am
 dealing  with  the  subject  ‘Expansion

 of  Foreign  Drug  Companies’.  I  dealt
 with  this  subject  during  the  tenure
 of  the  Fifth  Lok  Sabha  several  times
 through  different  means,  methods  ard
 procedure,  1  fail  to  understand  why
 the  concerned  ministry  and  its  offi-
 cials  who  are  in  this  particular  sec-
 tion  since  0  to  5  years  keep  a  soft
 corner  for  the  foreign  dominated
 companies  who  exploit  this  country
 by  various  underhand  methods,  mak-
 ing  fabulous  profits  and  boosting  their
 dividends  and  reserves  on  a  narrow
 capital  basis,

 It  is  very  interesting  to  know  the
 abnormal  rise  of  the  assets  within  a
 period  of  less  than  two  decades.  The
 Ezon°mic  Times  New  Delhi  dated  2Ist
 January  977  has  made  a  mention
 about  the  growth  of  capital  reserves
 and  surplus.  According  to  this  issue,
 the  assets  of  twentyfive  foreign  comp-
 anies  have  msen  from  Rs.  9  crores  to
 more  than  Rs.  200  crores.

 Now  the  basic  question  is:  how
 this  abnormal  and  extra-ordinary  rise
 in  the  asscss  of  foreign  companies
 took  place.  The  principal  factor  is
 the  connivance  of  the  concerned
 authorities  in  allowing  them  to  carry
 on  their  commercial  activities,  that  is,
 their  production,  in  an  unlawful
 manner.

 Even  at  present,  the  companies  like
 Pfizer,  May  and  Baker,  Glaxo,  Sandoz,
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 and  Hoescht  and  others  are  producing
 bulk  drugs  ang  formulations  in  ex-
 cess  against  their  iscenced  capacity
 and  in  an  unauthorised  manner  con-
 travennmg  ID  and  R  Act,  1956,
 Import  and  Export  Trade  Control
 Act,  947  Essential  Commodiates  Act
 and  FERA,  973

 Now,  Sir,  I  shall  give  you  some
 concrete  examples  and  bring  it  to  the
 notice  of  the  hon  Munster  As  the
 hon  Minister  is  aware,  Messrs  Al-
 kali  and  Chemical  Corporation  of
 India  is  producing  a  number  of  items
 on  loan  licences  and  without  any  valid
 and  approved  industry  iicence

 Now  your  munistry  after  giving
 permission  letter  which  s  also  illegal
 has  invented  a  novel  sector  They
 call  it  “non  organised”  We  have  heard
 about  public  sector,  private  sector
 cooperative  sector,  organised  sector
 but  we  have  yet  to  know  about  this
 non-organised  sector  This  non-orga-
 mised  sector  means  companies  carrying
 on  their  commercial  activities  m  diug
 wndustry  unlawfully  and  illegally  I
 would  like  to  give  some  names  of  such
 non-organised  sector  under  which  the
 companies  are  working  They  are

 2  Messrs  Nicholas  of  India  Limi-
 ted

 2  M/s  C  E  Fulford
 3  M/s  G  W  Carnrick  Co  (Ast)

 Limited
 4  Ms  Cooper  Labs
 5  M/s  John  Wyeth  and  Bros
 8  M/s  Grove  Products
 7  M/s  May  and  Baker  (  Limi-

 ted
 8  M/s  Wyeth  re)  Limited
 9  India  Shering,  and
 0  M/s  Ethnor

 Now  I  would  hke  to  know  from  the
 hon’ble  Minister  what  is  this  non-
 organised  sector  Is  it  recognised
 under  any  statute,  rules  and  notzfica-
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 tions  of  the  Government?  If  it  is
 not  so  why  these  companies  are  allow-
 ed  to  repatriate  huge  amounts  end
 thus  drain  our  valuable  foreign  ex-
 change  These  companies  are  re-
 quired  to  obtain  imdustrial  Seences
 under  the  statutory  provision  Noti-
 fication  dated  6th  February,  1973,
 Schedule  II  of  Industry  Ministry
 clearly  states  about  this  I  would
 hke  to  quote  this  notification

 SCHEDULE  II

 (Categories  of  undertakings  not
 eligible  for  exemption)

 ‘Undertakings  owned  by  foreign
 companies,  their  branches  or  subsi-
 daries  or  by  companies  in  respect
 of  which  more  than  50  per  cent  of
 the  paid-up  equity  share  capital  3s
 held  directly  or  indirectly  by  foreign
 companies  their  branches  or  subsi-
 daries,  or  by  foreign  nationals  or
 non-resident  Indians  rom

 Sir  this  provision  38  made  irrespective
 of  labour  employed  by  the  foregn
 companies  and  these  companiee  are
 required  to  obtain  industrial  lincen
 ces  according  to  the  notification  of
 960  also

 Now,  Sir  I  would  like  to  quote  ing
 wer  given  to  part  (a)  of  Unstarred
 Question  No  2845  dated  6th  Decem-
 ber  397  I  quote

 “(a)  Yes  Sir  M/s  Pfizer  have
 been  found  producing  Protmex
 without  a  specific  licence  under  I
 (D&R)  Act  and  marketing  as  a  drug
 item  without  obtaming  price  ap
 proval  under  the  Drugs  (Price
 Control)  Order  They  were  issued
 two  show-cause  notices  under  I
 (D&R)  Act  and  DPCO  970  Rep-
 hes  received  from  them  are  under
 consideration  in  consultation  with
 Ministry  of  Law”

 I  do  not  know  whether  the  cen-
 sideration  and  consultation  with
 the  Law  Minsstry  is  over
 but  I  know  and  I  have  heard  that  the
 foreign  companies  have  a  long  hand
 and  the  Law  Ministry  is  changing  its
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 Opinion  now  and  then  under  some
 pressure.  I.  would  like  the  hon’ble
 Minister  to  verify  this  information.  I
 ‘wil  stand  corrected  and  will  feel  hap-
 py  if  my  information  goes  wrong.  A
 number  of  formationg  marketed  by
 this  company  under  registration  cer-
 tifleate  are  also  without  due  licences,
 T  can  quote  forty-seven  items  which
 are  marketed  by  this  company  and
 their  total  sale  value  comes  to  Rs.  30
 crores.

 Therefore,  Sir,  I  would  like  the  hon’
 bie  Minister  to  reply  to  my  specific
 questions.  One;  Whether  Government
 propose  to  regularise  production  of
 foreign  dominated  companies  upto
 ह. ३  December,  1977  who  have  vio-
 lated  various  provision,  of  all  the  four
 Acts  mentioned  by  me  earlier  under
 the  guise  of  Hathi  Committee  report.
 The  point  is  whether  the  executive
 can  take  such  action.  ..which  is
 c@ntrary  and  against  the  Acts  vassed
 by  the  Parliament?

 a  Is  it  a  fact  that  Indian  firms  have
 been  subjected  to  the  ratio  of  1:10,
 regarding  bulk  dropped  formulation
 and  12  regarding  import  and  indi-
 genious  utilisation  of  raw  materials
 which  is  not  recommended  by  Hath
 Committee?

 3.  Is  it  also  a  fact  that  for  foreign
 firms,  Hathi  Committee  has  not  indi-
 cated  .5  bulk  drug  and  formation
 Tatig  and  1:2,  regarding  raw  materials
 imported  and  indigenous  and  your
 Ministry  proposes  this  ratio?  Now.
 ag  raentioned  by  me  earlier,  there  is  a
 non-organised  sector.  Is  it  a  fact  that
 these  companies  in  the  non-organi-
 sed  ector  have  obtained
 loan-licence  without  having
 the  principal  industrial  licence
 contravening  the  law  of  the  land?  If
 80,  what  action  Government  proposes
 to  take?

 Lastly  I  would  like  to  know  further
 aceording  to  the  recommendation  of
 Hathi  Committee,  will  your  Ministry
 declare  permission  letter  and  C.O.B.
 leence  umauthorisedly?  If  not,  the
 reasons  thereof  may  be  given.
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 MR.  CHAIRMAN:  Before  the
 Minister  replies,  Shri  Ravindra  Varma
 will  present  the  report  of  the  Busi-
 ness  Advisory  Committee.

 BUSINESS  ADVISORY  COMMITTER

 FOURTEENTH  REPORT

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Sir.  I
 beg  to  present  the  Fourteenth  Report of  the  Business  Advisory  Committee.

 8.2  hrs.
 HALF  AN  HOUR  DISCUSSION—
 Contd.

 EXPANSION  oF  ForeIGn  Drauc
 Companirs—contd,

 MR.  CHAIRMAN:  Now  the  bon.
 Manuster.

 श्री  हुकम  चन्द  कछवाय  (उज्जैन)  :
 सभापति  महोदय,  पहले  सवाल  प्रछने  दीजिये  t

 |  सीतापति  महोदय  पहले  आनरेबल
 मिनिस्टर  को  जवाब  देने  दीजिये।  श्राप
 सवाल  बाद  में  पूछे  ft

 डा०  लक्ष्मी  नारायण  पांडेय  (मंदसौर)
 सभापति  महोदय,  पहले  प्रक्रिया  यह  रही
 है  कि  पहले  सदस्य  सवाल  पूछ  लेते  है  और
 फिर  मंत्री  महोदय  सब  बातों  का  एक  साथ
 उत्तर  देते  है।  त:  प्रचलित  परम्परा  व्
 प्रक्रिया  के  भ्रनुसार  कार्य वाही  चले  ।

 पेट्रोलियम  तथा  रसायन  और  बे्रक
 मंत्री  (भी  हेडली  मदन  बहुगुणा)  यह
 बढ़िया  रहेगा।

 श्री  ज्योतिर्मय  बसु  (डायमंड  हायर)  :
 यह  बढ़िया  नहीं  रहेगा  ।

 थ्री  हुकम  चम्द  कछवाय  अब  तक  यह
 परम्परा  रही  है  कि  जिस  सदस्य  ने  राध  छंटे
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 की  खर्चा  का  नोटिस  दिया  है,  पहले  वह  बोलते

 हैं,  फिर  जिन  सदस्यों  को  प्रश्न  पृष्ठ ने  हैं,
 वे  प्रश्न  पूछते  हैं  और  स्त्री  महोदय  सब
 बातों  का  उत्तर  एक  साथ  देते  है।

 सभापति  महोदय  माननीय  सदस्य  का

 कहना  सही  है  और  कभी  तक  यही  कनवेनशन

 रही  है।  लेकिन  मेरे  मत  से  नियम  इससे
 थोड़ा  भिन्न  है।  नियम  55(5)  इस  प्रकार

 हा
 “55(5).  There  shall  be  no  formal

 motion  before  the  House  ner  vot-
 ing.  The  member  who  has  given
 notice  may  make  a  short  statement
 and  the  Minister  concerned  shall
 reply  shortly.  Any  member  who  has
 previously  intimated  to  the  Spea-
 ker  may  be  permitted  to  ask  a  ques-
 tion  for  the  purpose  of  further  clu-
 cidatmmg  any  matter  of  act’”

 इराकी  मतलब  वहीं  होता  है,  जो  मैने  अभी

 बताया  है  ।  वेसे  भी  लाजिमी  में  यह
 उचित  समझता  हूं  कि  मंत्री  महोदय  अपना
 उत्तर  दे  दें।  उसके  बाद  प्रखर  कोई  प्रश्न

 रहता  है,  तो  माननीय  सदस्य  उसको  रखे  |

 श्री  ज्योतिर्मय  बसु  श्री  कछवाय  बहुत

 पुराने  मेम्बर  है,  लेकिन  वह  जो  इतना  बड़ा

 सिद्ध  का  टीका  लगाते  है,  उसी  कैमिकल

 एक्शन  हो  जाता  हे  t

 सभापति  महोदय  णकधर  की  किताब
 में  कनवेनशन  वही  है,  जो  उन्होंने  बताई  /  t

 SHRI  H.  N.  BAHUGUNA  Mr.
 Chairman,  Su,  I  am  quite  in  apree-
 ment  with  the  hon,  Member’:  vo  Kein
 about  the  near,  if  I  may  say  .0,  का  ar-
 chy  which  entered  the  drus  field
 especially  between  1970-  77.  The
 Hathi  Committce  came  im  the  wis  of

 public  criticism  The  drugs  and  ph  ir-
 maceuticals  were  so  important  to  the
 nation’s  health  and  it  worked  ard  to
 produce  a  report  That  report  has
 been  under  our  consideration  The
 points  raised  by  the  hon.  Member  are
 already  taken  care  of  by  the  Hathi
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 Committee.  They  have  been  noted
 by  the  Hathi  Committee  and  I  quite
 concede  that  the  Government  consci-
 ously,  between  1970-1975.  ignored  all
 these  four  Acts  referred  to  by  the
 hon.  Member  and  today  we  have  in-
 herited  a  particular  situation  in  which
 we  have  to  find  solutions  to  all  these
 problems,  It  is  true  that  capacities
 have  been  increased  beyond  the
 licence;  that  even  unlicensed  things
 have  been  produced,  that  the  export-
 import  regulation  Act  had  been  brea-
 ched,  that  FERA  had  not  been  comp-
 hed  with.  But  in  all  these  things  the
 companies  concerned  are  covered  by
 administrative  connivance,  if  I  may
 Say  sO,  conscious  administrative  con-
 nivance.  We  are  therefore  called  upon
 to  rectify  them.

 SHRI  JYOTIRMOY  8080:  I  cong-
 ratulate  you  for  making  this  clear.

 SHRI  H.N.  BAHUGUNA:  I  am
 making  an  honest  confession  of  the
 situation.  My  only  difficulty  is  that
 a  lot  of  things  have  been  found  to
 cover  up  the  laws.  For  example  the
 Government  of  India  have  in  their
 ingenuity  created  C.O.B.  licence—
 carry  on  business  licence....  (Inter-
 ruptions)  or  some  other  manner,  say-
 ing  that  the  implications  of  FERA
 must  await  the  implementation  of  the
 Hathi  Committee  recommendations.
 So  also  another  thing  that  has  come
 to  notice  is  that  one  or  two,  for  their
 own  reasons,  have  come  in  between
 and  reduced  their  equity  below  that
 level  which  they  were  holding  in  the
 year  970-7l  or  1974-75,

 My  difficulty  is:  today  I  am  at  the
 journey’s  end.  The  question  has  been
 taised  by  Prasann  Bhai  Mehta  at  a
 point  of  time  when  I  have  passed
 through  the  mill  and  reached  the  last
 stage;  a  paper  is  now  before  the  Cabi-
 net  for  its  ultimate  consideration  and
 it  takes  care  of  all  these  things.  May-
 be  the  solutions  are  acceptable  to  the
 hon.  House;  may  be  hon.  Members
 are  critical,  I  have  only  one  assur-
 ance  to  give:  we  have  taken  care  of
 the  totality  of  public  opinion  against
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 the  various  types  of  exploitation
 which  the  multinational  drug  comp-
 anies  have  carried  on  in  this  country
 in  such  a  preposterous  manner.  Some-
 where  their  equity  is  Rs.  100,000  but
 their  remittance  as  profit  in  one  single
 year  after  providing  for  their  reserves
 has  been  45  lakhs,  All  that  is  there.
 But  it  is  not  possible  for  me  to  say
 today  about  a  solution  of  the  prob-
 lem  in  view  of  the  fact  that  we  have
 the  Cabinet  form  of  government.  If
 we  had  any  other  form  of  government
 in  which  individual  ministers  had  the
 choice  to  decide  things,  certainly  I
 would  have  made  a  declaration  of  my
 position  on  each  count.

 SHRI  K.  LAKKAPPA  (Tumkur):
 Is  there  divergence  of  views  in  the
 Cabinet?

 SHRI  JYOTIRMOY  BOSU:
 tiying  to  fish  in  calm  waters!

 SHRI  H.  N.  BAHUGUNA:  I  must
 concede  to  him  full  maiks  for  his
 abiding  and  deep  interest.  All  his
 friends  have  chosen  to  go  out  quietly
 for  their  cvening  tea;  Mr,  Lakkappa
 remains  here;  that  indicates  his  keen
 desire  to  cor:  ect  the  situation  and  help
 the  House  to  understand  what  the
 situation  is.  I  am  therefore  really
 obliged  to  him  and  other  friends  who
 have  agreed  to  forego  their  evening
 comfort  and  be  here  for  this  discus-
 sion.  To  say  yes  or  no  to  any  count
 will  be  to  tread  on  a  path  which  will
 tantamount  to  breach  of  cabinet  se-
 erecy;  the  Cabinet  hag  to  consider  it.
 I  am  very  much  afraid  of  placing  a
 date;  in  my  _  great  enthusiasm

 He  is

 created  partly  by  the  prod-
 dings  of  hon.  Members  like
 Mr.  Chavda  J  wanted  to  do_  it
 earlier  and  said  many  times  that  I
 would  do  it  by  such  and  such  day
 ‘and  I  did  expect  that  it  would  happen.
 But  I  have  not  succeeded  so  far.  There
 fore  I  must  beg  the  patience  of  the
 House  and  ask  the  House  to  bear
 with  me  for  this  delay.  J  can  assure
 you  that  I  would  do  nothing,  I  hope
 this  government  would  do  nothing
 against  public  interest.  Obviously,  it
 is  not  in  public  interest  to  allow  all
 these  things.  It  is  not  in  public  inter-

 Foreign  Drug  374
 Companies  (HAH  Dis.)

 est  to  lot  people  to  violate  our  laws,
 rules:  it  is  not  in  public  interest  to
 let  them  repatriate....It  is  not
 in  public  interest  to  allow  this
 situation,  I  agree  that  those  who
 have  violated  the  laws,  speaking  for
 myself,  all  of  them  must  be  brought
 to  books.  How,  when  and  in  what
 matter  is  another  point.  Thosa  who
 have  done  things  which  are  contrary
 to  law  must  be  punished  and  what  is
 important  is,  we  must  also  see  that  this
 country  728  not  fleeced.  Therefore,  a
 number  of  decisions  will  have  to  be
 taken,  which  I  hope  will  soon  before
 the  House  and  become  the  property
 of  the  nation.  With  these  words,  I
 will  beg  of  the  hon,  Members  not  to
 fix  me  on,  as  to  what  is  my  remedy
 for  x,  y  or  2.

 SHRI  JYOTIRMOY  BOSU:  We  will
 bear  that  in  mind.

 कक  eto  लक्ष्मीनारायण  पांडेय  :  सभापति
 महोदय,  यह  सही  है  कि  बहुराष्ट्रीय  भ्रौषधि
 कम्पनियों  के  बारे  में  यहां  बार-बार  सवाल
 उठाये  जाते  रहे  है  पौर  जैसा  कि  प्रभी  माननीय
 मंत्री  जी  ने  कहा  थे  इस  दिशा  में  प्रगतिशील
 हैं,  कोई  बहुत  बरच्छा  निर्णय  बे  लेने  वाले  हैं
 यह  प्रसन्नता  की  बात  है।  लेकिन  यह  भी  सही
 है  कि  पिछले  कई  वर्षों  से  जिस  प्रकार  का
 शोषण  इन  बहु-राष्ट्रीय  औषधि  कम्पनियों  के
 द्वारा  किया  जाता  रहा  है  उसमे  वे  राज  भी
 प्रयत्नशील  है  और  लगातार  शोषण  कर  रहे
 है।  उदाहरण  के  तौर  पर  मैं  कहना  चाहता
 हूं,  हमारी  झाइ०्डी०पी०एल०  औषधियां
 बनाती  है,  भाप  टेट्रासाइक्लिन  को  ले  लीजिए,
 टेट्रासाशविलन  की  250  एमजी  एक
 बाबुल  25-30  पैसे  में  परती  है  लेकिन  यदि
 उसी  का  ब्रेड  नेम  टे्रामाइसिन  हो  जाता  है
 जो  फाइजर  कम्पनी  बनाती  है--तो  वह
 60-65  पैसे  का  कैप्सूल  हो  जाता  है।
 ठीक  इसी  तरह  से  एलजी  भ्रमर  उसी
 नाम  पर  जाती  है  कौर  झ्राइ०डी०पी०एल०
 बना  कर  देती  है  तो  वह  8-9  पैसे  की  होती
 है  लेकिन  वही  चीज  हाय चेस्ट  कम्पनी  से
 नोवलजिन  के  ब्रैंड  नेम  से  बन  कर  भाती  है
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 तो  25  पैसे  से  कम  की  नहीं  होती  है  श्लोक
 उस  पर  भी  कभी-कभी  ब्लैक  मार्केटिंग
 होती  है,  वह  30-35  पैसे  म  भी  नहीं  मिल
 पाती  है।  कम्पनियां  लाइसेसिंग  केपेसिटी  से
 ज्यादा  निर्माण  कर  रही  है  जैसे  ग्लैक्सो  व
 फाइबर।  इस  तरह  की  कुछ  विसंगतियां
 हैं  जितको  समय  पर  ठीक'  करना  भ्रत्यावश्यक
 है  ताकि  जो  करीब  आदमी  है  जिनको  औषधि
 की  आवश्यकता  है  उनका  ठीक  से  और  कम

 मूल्य  पर  दवाई  मिल  सके।  हाथी  समिति  ने
 इसके  बारे  मे  अधिक  चिन्ता  व्यक्त  की  है।
 इस  बारे  में  मेरा  पहले  भी  आग्रह  रहा  है
 चावडा  साहब  शोर  प्रसन्न  भाई  मेहता  भी
 आग्रह  करते  रहे  है।  इस  बारे  से  तुरत
 निर्णय  लिया  जाना  अपेक्षित  है।  जैसा  कि
 पत्नी  जी  ने  भ्र भी  कहा,  उनके  पास  एक-एक
 कम्पनी  के  बारे  म  सारी  स्पोर्टिग  है  ।
 पिछले  दिनो  स्टेट्समैन  और  दूसरे  अ्र्धवारा
 में  छपा  है  कि  किस  तरह  स  ये  कम्पनी
 भारी  मुनाफा  कमा  रही  है।  एक  दो  प्रतिशत
 नही,  सैकड़ो  प्रतिशत  मुनाफा  कमा  रही  है
 श्र  यहा  से  बाहर  भेज  रही  है  लाखो  रुपये
 या  डिविडेंड  के  नाम  पर  बा”  रही  है।  ड्रग्स  या
 झष धि यो  के  प्रचार  के  निए  थे  डाक्टर  के  पास
 जाते  हैं,  हमार  पास  भी  आते  है  शौर  श्री  कर
 कई  प्रकार  के  उपहार  दे  जात  है।  कभी
 तो  एयरस्काप  देत  है  कभी  स्टेथास्काप  देते  ह
 कभी  दूसरी  चीजे  प्रोजेक्ट  करत  है  जा  कापी
 कीमती  होती  है।  ऐडवर्टिज्षमट  पर  भी
 भारी  मात्रा  म  खर्चा  करत  है  |  वह  पेमा
 भी  उसी  में  से  वसूल  क्या  जाता  है  कभी
 कई  बिठा मिन्स  के  बारे  म  रिसेंटली  अखबारो
 मे  'रिट्ज  के  बाद  विवरण  निकला  है  ॥
 उदाहरण  के  लिये  विटामिन  सी  जिस  क॑  बारे
 में  बहुत  प्रचार  प्रसार  हो  रहा  है  कि  वही
 एक  कोल्ड  निरोधक  प्रामधि  है  वह  उतना
 उपयोगी  नहीं  है  जितना  कि  उसने  बारे  मं
 प्रचार  प्रसार  किया  गया  है  >  इतना  ज्यादा
 प्रचार  उस  का  हो  गया  है  कि  यदि  कोलर
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 को  कोई  इफेक्टिव  दवा  हो  सकती  है  तो  वहू
 विकासित  सी  है  t  लेकिन  लेटेस्ट  रिसे
 इस  के  बारे  में  यह  हैं कि  विटामिन  सी  उसका
 कोई  फाइनल  इलाज  नहीं  है  न  वह  उतनी
 उपयोगी ही  है  ।

 अन्त  में  मैं  यह  निवेदन  करता  चाहता
 हु  कि  स्त्री  जी  ने  इसके  बारे  में  ज।  भ्राश्वासन
 दिया  है,  हम  किसी  तथ्य  या  समय  के  बारे
 मे  उनको  बाध्य  नहीं  करना  चाहत  लेक्नि
 कई  निश्चित  अच्छा  स्वरूप  हमार  सामने  वह
 लाए  ताकि  जा  रैकट  है  वह  समाप्त  क्या  जा
 सग  तथा  अपने  ही  दश  की  जा  औषधि  निर्माता
 क्रम्पनिया  है  उन  का  ज्यादा  स  ज्यादा  काम
 मिले  और  गरीबा  को  सात  दावा  पर  दवा
 मिल  सके  कौर  बहरा ट्रीय  श्पध  निर्माता
 कम्पनियां  का  जे  एकाधिकार  सा  हा  गया  है
 बह  समाप्त  हा  t

 श्री  हुकूम  चन्द  छबाय  माननीय
 मनी  जी  न  विदेशी  कम्पनियां  व  बार  में  जा
 वक्तव्य  वा  मसला  तैयार  क्या  है  उससे  जनता
 का  +  अच्छा  समाचार  जनते  का  मिलना  |

 &  यह  जानना  चाहता  ह  fe  क्या  यह
 बात  सही  नहीं  है  ि  हमार  जा  इस्पात
 कात  है  थे  विदेशी  कुतिया  से  काफी  कच्छ
 सम्बन्ध  रात  है.  जिसस  फि  एमए।  “न
 कबर  में  ही  रिपीट  जाती  है  ?  उसका
 सरकार  बया  उपाय  मर  रही  है  t

 मैं  यह  भी  जानना  +  हता  हू  कि  197
 ह:  इन  विदेशी  कम्पनियां  ने  तीनों  पैसा  बाहर
 भेजा  क्ति ना  पैसा  पिछली  सरकार  का  चले
 के  रूप  मे  दिया  शौर  कितना  मूल्य  दवाइ पा
 का  बढ़ाया.  ?

 दन  विदेशी  वानिया  द्वारा  बनायी  गयी
 दवाएं  लोगा  को  बहुत  महंगी  मिलती  है,  ये
 दवाएं  लोगो  को  सहती  मिले  इसके  लिए
 सरकार  क्या  उपाय  कर  रही  है  ?

 हमारे  देश  मे  तकली  दवाएं  भी  बनती  हैं  ।
 जो  दवाएं  महगी  होती  है  उनकी  नकली
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 हवाएं  बना  कर  सस्ते  दामों  पर  यहां  बेची  जाती

 |  हैं।  इस  सम्बन्ध  में  कम्पनियों  पर  छापे
 भी  मारे  गये  थे  और  नकली  दवाएं  पकड़ी  गयी
 भी  लेकिन  उन  पर  कोई  एक्शन  नहीं  लिया
 गया।  मैं  जानना  चाहता  हूं  कि  ऐसी  नकली

 हवाए  बनाने  वालों  पर  आप  क्या  एक्शन  लेने

 जारहे  हैं?

 आपने  यह  स्वीकार  किया  है  कि  इन
 क्रेम्पनियों  को  जितना  माल  बनाने  का  लायसेंस
 मिला  हुआ  है,  उसके  अधिक  ये  दवाए  बनाते  हैं  !

 |  इसकी  रोकथाम  के  लिए  आप  कौन-सा  कदम
 उठाने  जा  गहे हैं  ?

 SHRI  JYOTIRMOY  BOSU:  Sir,  these
 faulti-national  organisation  are  trading

 ‘in  human  misery  and  perhaps  in  no
 other  country  you  will  find  a  parallel
 excepting  in  a  few  Latin  American
 countries,  The  time  jis  short  and  so  I
 gannot  give  the  details  of  it  now.

 Sir,  if  you  go  through  the  records,
 you  will  find  that  for  the  basic  generic
 drugs  that  the  US  AID  had  been  mar-
 keting  through  different  pipelines  in
 this  country,  in  some  cases  they  have
 been  charging  g  price  whichis  even
 200  times  more,  not  200  per  cent.
 We  are  a  country  where  the  rer  capita
 income  is  one  of  the  lowest  and  these
 people  have  been  trading
 in  the  most  heinous  man-
 ner  in  human  misery,  name-
 ly,  human  illness.  I  am  glad  and  I  con-
 gratulate  the  hon.  Minister  for  making
 a  clean,  breast  of  certain  things  here,
 but  we  will  judge  him  by  what  he  will
 do  in  the  coming  months.  In  this  con-
 text,  I  would  like  to  ask  the  hon.
 Minister,  since  the  publication  of  the
 Hathi  Committee  Report  how  many
 foreign  drug  houses  were  given  per-
 mission  for  substantial  expansion  and
 how  many  of  them  have  been  found
 violating  statutes  and  Government  di-
 rectives,

 SHRI  K,  LAKKAPPA  (Tumkur):
 Mr,  Chairman,  I  am  mainly  interested
 to  know  from  the  hon.  Minister  that
 certain  remedies  will  be  found  out  for
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 the  menace.  I  can  appreciate  his  cou-.
 rage  and  conviction  to  fight  this  men-
 ace,  but.  at  the  same  time  he  has  plead.
 ed  his  inability  stating  that  this  is  not
 within  the  hands  of  a  single  Minister..
 He  is  dynamic  and  I  always  appreciate
 his  honesty.

 37६6

 Sir,  we  have  been  fighting  this  men-
 ace  not  on  the  political  front  or  on
 the  basis  of  political  affiliation.  I  think
 we  have  been  fighting  this  menace  for
 the  last  ten  years  on  the  floor  of  this
 House  and  various  measures  and  also
 remedies  have  been  suggested.  Even
 the  Hathi  Committee  Report  has  been
 discussed  on  the  floor  of  this  House
 and  Members  from  all  sides  have  ex-
 pressed  their  views  as  to  how  we  can
 wake  this  country  completely  free
 from  the  stranglehold  of  the  multina-
 tionals,  Many  of  our  friends  have  re-
 ferred  to  their  designs,  how  they  are
 circumventing  the  rules  concerning
 marketing,  price-structure  and  other
 things  and  making  a  huge  amount  of
 profit,  but  at  the  same  time  «here  is
 no  Government  machinery  to  see  that
 these  functions  are  discharged  properly.
 Why  is  there  delay  in  the  implemen-
 tation  of  the  Hathi  Committee  report,
 agd  why  is  no  stringent  action  taken
 against  such  violations  of  the  regula-
 tions  of  the  Ministry  of  Industry  and
 the  Department  of  Company  Affairs?
 All  norms  have  been  completely  violat-
 ed.  Somebody  is  conniving  with  these
 companies;  and  they  are  operating.  I
 straightway  put  it  to  you:  Government
 must  have  the  political  will.  (Interrup-
 tions),  The  legal  sanction  is  required.
 The  Department  of  Company  Affairs
 and  the  Health  Ministry  are  involved.
 For  the  last  ten  months,  nothing  has
 been  done,  in  so  far  as  the  implemen-
 tation  of  the  Hathi  Committee  recom-
 mendations  are  concerned,  because
 there  are  mounting  pressures  on  the
 Health  Ministry,  the  Law  Ministry  and
 the  Department  of  Company  Affairs.
 These  companies  are  bringing  pressuTe-
 on  them,  Is  it  a  fact  that  the  Health
 Ministry  and  the  Department  of  Com-
 pany  Affair  are  responsible  for  the

 delay,  in  taking  action  insofar  as  the
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 achvjties  of  the  mult:-nationals  and
 the  drug  manufacturing  system  in  this
 country  are  concerned?  What  action  are
 you  going  to  take  on  these  ssues’

 SHRI  PRASANNBHAI  MEHTA  Be
 fore  the  Mimister  answers  these  prints
 I  would  hke  to  make  a  submission

 MR  CHAIRMAN  {I  am  afraid  you
 cannot  do  it  under  the  rules

 SHRI  PRASANNBHAI  MEHTA  It
 will  take  only  half  a  mmute  I  wish
 that  the  hon  Minster  assures  this
 House  that  he  will  place  befcre  the
 Cabinet  the  views  expressed  by  this
 House  during  this  Half-Hour  MDiscus-
 sion

 MR  CHAIRMAN  That  he  has  agre-
 ed  to

 SHRI  H  N  BAHUGUNA  I  again
 say  that  |  share  the  concern  and  an-
 xiety,  and  if  I  may  say  50,  the  unhap.
 Pinegg  of  the  House  over  the  manner
 wn  which  the  Hath:  Committee  —  re-
 commendations  have  continued  to  re-
 main  unimplemented  (Interruptions)
 It  will  be  only  when  the  decisions  are
 taken  that  it  will  be  known  whether
 we  have  trampled  over  thim  or  ac-
 cepted  them  We  are  trying  10  cover

 the  whole  situation  by  trying  ultimate
 ly  to  finalize  government’s  views  on,
 this  [  assure  the  House  that  the  dis-
 cussions  in  the  House  will  prove  more
 than  helpful  to  the  Cabinet  m  coming
 to  a  decision  I  will  certainly  make  use
 of  these,  in  the  interests  of  a  sort  of
 a  presentation  of  a  consensus—for  this
 Parliament  represents  the  consens  :»—
 and  there  are  no  sides  on  this  ques-
 tion  Everybody  has  had  the  same  con-
 cern  everybody  hag  had  the  same
 views  about  multi-nationals  fleecing
 the  people  spending  money  on  adver-
 tisement  pending  money  on  selling
 drugs  which  are  sub-standard—even
 drugs  which  are  of  no  use  or  no  rele-
 vance  but  just  trying  to  sell  them—
 and  sometimes  fooling  a  whole  lot  of
 peovle  and  simple  folk  hy  making  them
 purchase  things  which  they  should  not
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 really  purchase  even  in  the  interest  of
 their  health.  But  a  question  has  been
 raisd  २६  was  saiq  that  there  are
 many  officers  who  are  in  Icague  with
 the  companies  It  would  be  unfayr  of
 me  if  I  were  not  to  speak  on  this  par-
 ticular  thing  }  have  cnccked  up  This
 question  was  raised  m  the  Consultative
 Committee  I  checked  tp  i:mrrediately
 on  return  from  the  Consu-
 Itative  Committee  and  yj  found
 out  that  there  were  with  5  vears’
 standing  one  was  the  Adviser
 (Drugs)  He  3३  on  a_  permanent

 cadre  The  post  of  Adviser  (Dru4s)
 35  a  permanent  post  and  there  s  only
 one  post  That  gentleman  is  there

 SHRI  JYOTIRMOY  BOSU  Here,
 drug  means  medic'ne,  not  the  other
 drug.

 SHRI  H  N  BAHUGUNA  Obvious-
 ly  not  the  drugs  which  suits  manj

 SHRI  JYOTIRMOY  BOSU  You  aie
 fooking  at  me

 SHRI  H  N  BAHUGUNA  I  am  not
 jooking  at  you  There  38  one  under-
 secretary  only,  who  has  been  there
 for  more  than  5  years  It  is  not  0
 vears  I  assure  the  hon  Member
 that  in  deahng  with  the  Hath:  Com-
 mittee  recommendations,  I  have  had
 no  reaustance  or  disagreement  with
 my  officers  It  38  not  as  if  they  are
 On  one  wave  Jength  and  I  am  on  ano
 ther  wave  length  I  would  not  neces-
 sarily  say  that  it  is  due  to  the  failuro
 of  the  team  I  am  the  leader  of  the
 team  and  ॥  I  find  that  I  am  not  able
 to  lead  them  the  first  duty  for  me
 would  be  to  correct  the  position  ०  get out  It  is  not  always  good  for  a  per-
 son,  especially  for  a  Minister,  to  say that  the  team  is  not  working  It  38
 not  a  correct  thing  for  a  Minister  to
 do

 So  far  as  the  specific  questions  rai-
 sed  by  my  hon  friend  Shn  Bosu
 and  Shr,  Lakkappa  are  concerned

 SHRI  JYOTIRMOY  BOSU  For  Mr
 Lakkappa,  it  should  be  “right  hon
 friend”
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 SHRI  H.  N.  BAHUGUNA:  For  me
 they  are  all  colleagues,  friends  and
 comrades  in  this  House.

 I  merely  want  to  say  that  I  will
 plead  guilty  to  the  charge  that  I  have
 been  in  ten  months  and  I  have  not
 been  able  to  take  a  decision.  But  I
 must  assure  you  that  we  have  been
 flogging  this  articular  case  to  the
 best  of  our  efforts,  and  I  have  not
 failed  in  the  hope  that  we  will  ulti-
 mately  succeed.  Therefore,  I  assure

 the  House,  that  all  these  discussions.

 SHRI  JYOTIRMOY  BOSU:  M.
 Chairman,  I  want  specific  information
 on  how  many  firms  have  been  given
 substantial  expansion  licences,  how
 many  of  them  violated  the  rules,
 statutes  and  Government  directives
 and  who  are  they.

 SHRI  H.  N.  BAHUGUNA:  He  is
 asking  for  every  detailed  information.
 My  knowledge  of  numbers  38  very
 poor  and  I  would  not  be  able  to  come
 up....  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  I  will
 get  from  Allahabad  University  his
 roark  sheet.

 SHRI  H.  N.  BAHUGUNA:  I  am  ab-
 solutely  one  with  him  in  saying  that
 there  is  not  a  single  firm  which  has
 not  flouted  it.

 ait  ज्योतिर्मय  बसु  :  हम  जानना  चाहते

 है  कि  कौन  कोन  फंसे  है  ?
 SHRI  H.  N.  BAHUGUNA:  All  of

 them  are  guilty  men.  There  is  not  unc
 who  ig  free  from  guilt.

 sit  कल्याण  जन  (इंदौर)  यही  है
 तो  शाप  बताइये  ।  आपका  जवाब  गोलमोल  है  ।

 आप  कहते  है  कि  हाथी  कमेटी  की  रिपोर्ट  पर
 विचार  चल  रहा  है,  जांच  की  जायेगी  |  जो
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 जवाब  दिया  ।  श्री  बहते  है  कि  रिपोर्ट

 रखेंगे  ।

 SHRI  H.  N.  BAHUGUNA:  Of
 course,  I  bow  myself  to  the  wishes  ef
 the  hon.  Member.  But  I  would  only
 like  to  say  that  he  is  not  mght  when
 he  says  “रखेंगे”  |  हम  तो  उसको  बच्

 परिषद्  में  रख  चुगे  है  1

 Bo  लक्ष्मी  नारायण  पांडेय  :  रपप्ड

 9एन  किया  गया  कि  ग्लैक्सो  और  फ़ाइडर

 ने  अपनी  कैपेसिटी  से  ज्यादा  बनाया  है  उनके

 खिलाफ़  क्या  कार्यवाही  की  है  ?  या  करते

 जा  रहे  है?

 श्री  हेम बतो  नन्दन  बहुगुणा  में  कहता  हू
 कि  कोई  है  ही  नही  जिसने  गडबड  त  की  हो  t

 मैं  माननी०  सदस्यों  से  प्रार्थना  करता  हू  कि

 झगर  is  में  से  6  ने  करा  होता  शौर  6  ने
 न  करा  होता  नो  मैं  बता  हेत  कि  ष्ह्  दोषी

 है  ग्लैक्सो  हो,  चाहे  कोई  हो,  सब  कारीगर

 ,  है  भौर  इन  कारीगरो  से  पार  तने  की  चेष्टा

 में  हम  लगे  हुए  है

 All  I  can  say  is  if  I  am  to  comment  on
 all  of  them  it  will  take  two  hours,  be-
 cause  tt  would  be  less  than  fair  not  to
 give  both  sides;  otherwise,  it  would  be
 discrimination,  But  व्  can  assure  them
 there  ae  no  single  onc  who  has  not
 crosseq  that  limit,  or  hss  not  done  a
 violation  of  one  or  the  other  law.

 PROF  R.  K.  AMIN  =  (Surendiana-
 gar):  You  should  have  a  time-bound
 programme  to  set  them  right.

 SHRI  प्र,  N.  BAHUGUNA:  The
 moment  there  is  a  decision  by  the  Ca-
 binet,  I  will  place  it  hefore  the  House,
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 along  with  my  line  of  aciuon  as  to  how

 I  would  proceed  to  deal  with  it  now
 It  is  going  to  be,  as  the  hon.  Shri  Lak-
 kappa  rightly  said,  a  multi-ministerial
 decision-making  business.  In  this  cru-
 sade  of  the  House,  as  far  as  I  am  con-
 cerned,  I  would  request  the  House  to
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 treat  me  as  one  of  them,  and  I  hope
 that  erusade  will  ultimately  succeed.

 38.40  hrs
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Colek  on  Thursday,
 March  16,  978/Phalguna  25,  1090
 (Sake)


